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Cc) Regular services have been provided 
oy the D. T. U. from Tlltrl Border to 
Fatehpuri and the pallengers can avail of 
chanle oYrr faciliti~. at the Northern 
Railway General Stores bus stlnd, from 
where relullr services start for R. K. 
Purim. 

Montlll, Passe. la D. T. U. buses 
bet wee .. BabadargBrb and Ceatral 

Secretariat 

SI77. SHRI YAMUNA PRASAD 
MANDAL : Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

Cal whether it is a fact that 30 rupee 
monthly pasSes are not allowed in tbe 
D. T. U. buses running between Bahaduraarh 
and the C~otral Secretariat and the fare 
from Tikri Kalan, Geore, Mundka and 
Nangloi to the Central Secretariat is so 
much that it is not within the reach of low 
pai:! Governmeot employees; and 

(b) if so, the action being takeo by the 
D. T. U. authorities in the mailer? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SHIPI'ING AND TRANS-
PORT (SHRI IQBAL SINGH): (a) The 
all route mootbly concession tickets i.sued 
by tbe D. T. U. are valid on all tho 
services of the Undertakiog witbin the 
Union Territory of Delhi and not on ioter-
State services includiog those 00 tbe 
Bahadurlarh·Central Secretariat rout~. 

The fare from Tikri Kalan, Genre, 
Mundta and Nao,loi to Cer.tral Secretariat 
is beinl charged by the D. T. U. on the 
balls of the schedule laid down in tbis be-
half by the State Transport Authorily, 
Delhi. 

(b) Relular services have be~n provided 
by the D. T. U, from Tikri Border to 
Fatehpuli and tbe passengers can avail of 
the chaoge over facilities at the Northern 
Railway General Store., Zakhira, IDd 
Suhzi Mandi bus stops from where there arc 
.d~quate services to reach Ceotr.1 
Secretariat. 

CI.araaH of ladaltrlal L1 ... aH. by 
MaDopollell Comml.loD 

5178. SHRI S. M. BANERJEE: Will 
the Mini-ler of COMPANY AFFAIRS be 
pleased to state : 

(al whether all applications of Monopoly 

Houses for industrial Licences when received 
have to be deared by the Monopolies 
Commission: 

(b) whether MIS Kirloskars bad made 
ID application under the MoaopoliIN lod 
Restrictive Trade Practice. Act, 1969 in the 
fir.t week of September, 1970 ; 

(c) whether the lame application bas 
been referred to the Monopolies Com-
milsion ; and 

Cd) if not, the reasons therefor 7 

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDDY) : (a) No, Sir. 

(b) to (d). MIS Kirlosklr Tractors Ltd. 
mlde an application under Sectioo 22 of 
tbe Monopolies and Restric'ive Trade 
Practices Act, 1969, seeking approval of the 
Ce' tral Government for establlahing a new 
undertaldnl for manufacture of tractors. 
Arter taking into account the lellal position 
in regard to tbe applicability of Sections 21 
and 22 of the Monopolies aDd Restrictive 
Trade Practices Act to undertakings which 
had taken steps prior to tbe commenccment 
of the Monorolies aDd Restrictive Trade 
Practices Act on 1st June 1970 aDd the 
relevant facts of the case, it was considered 
hy tbe Departmeot that. in this particular 
case, approval uDder Section 22 of tbe 
Monopolies and Restrictive Trade Practices 
Act not necessary. The Company hal been 
ioformed accordingly. 

ApplicatloB (or ladastrla1 Licence 
from MIs Klrloltan 

5179. SHR! S. M. BANERJEE: Will 
tbe Minister of COMPANY AFFAIRS be 
pleased to atate : 

(a) wbether Governmeot have taken a 
note of the fdCt tbat the aprlication of MIS 
Kirloskars for an Iodustrial Licence for 
Tractors has to be referred to the Monopol-
lies Commission within 90 days of it. 
receipt; 

(b) whetber Government arc aware of 
the news report. to the etrect that if the 
application of MIS Kirlolkars il not referred 
to the Monopollcl Commisaion witbin 90 
days, MIS Kirloskln will automatically gel 
cle:IfIDCC for an Industrill Licence for the 
manufacture of Tracteors ; and 
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(c) If so, GoverDment's reactioD tbere-
OD? 

THE MINISTER OF COMPANY 
AFFAIRS (SHRI RAGHUNATHA 
REDf:lY): (a) to (c). MIS Klrlolkan 
Tractors Ltd. made an application uDder 
SectioD 22 of the MODopolies aDd Restrictive 
Trade Practices Act, 1969, seekiD, approval 
of the Contral Goverument for eitablishin. 
a new> undertakinl for manufacture of 
tractors. After takin. into account the 
lelal position in rClard to the applicability 
of Sections 21 and 22 of the Monopolies and 
Restrictive Trade Practices Act to under. 
takinlS ",hich had taken steps prior to the 
commencement of the Monopolies and 
Restrictive Trade Practices Act on 1st June, 
1970 and the relevant facts of the case, it 
was considered by the Department that, in 
this particular case, approval under Section 
22 of the Monopolies and Restrictive Trade 
Practices Act was not necessary. The 
company has been informed accordin.ly. 

R"llstraUon to Appear .1 Private 
Condldate In M. A, Examina-

tion of Delbl Unlnrilly 

5180. SHRI M. H. GOWDA: Will 
the Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state: 

(a \ whether Deihl University hal imposed 
certain restrictions for rellatration to appear 
as private candidate in M. A. ExaminatioD; 

(b) the qualifyinl percenlale of marks 
obtained in B. A. Eumination required for 
relistration to the above course; 

(e) the reasons why Delbi University has 
Imposed restrictions reprelinl minimum 
percentale of marks (obtained iD B. A.) 
required for rellbtration to appear In M. A. 
Examination when no such restrictions are 
imposed for relistration to appear in B. A. 
Examinalion arter pauinl Rillber Secondary 
Eumination ; 

(d) whether Goverument propose to 
remove such restrictions ; if 10. when ; aDd 

(e) if not, tbe reaon. therefor? 

THE MINISTER OF EDUCATION 
. AND YOUTH SERVlCSE (DR. V. K. R. V. 

RAO): (a) Relistration of external candi-
dates for M. A. Cour.es il open only to 
those candidates wbo have pasled a clearee 
el!tUlJfnatioD of Ibe Unlvcnll), of Delbl or 811 

eumination recoanised as equivalent therelo. 
conducted by any other authority eltablised 
by law and stiluated within tbo territorial 
limits to which the powers of the Univer-
lityextend. 

(b) The minimum elilibility condltioD., 
i wcIudinl marks obtaincd in the quallfyinl 
examination, for rellstration of external 
candidatrs for M. A. examinations are the 
s.me a prescribed Cor relular sludoDts 
admitted In the Colleges Those are liveD 
in the information Bulletin or the University, 
copies of which are available in the Parlia-
ment Library. 

(c) AccordiDI to the University, the 
Ma-ter', Degree Cour,e is a specialised one 
and in the best academic Interesis aDd main-
tenance of standards, It is essential that th" 
minimum eligibility conditions ror reaistra-
tion of external candidates should be the samo 
as for the reaular studenta. 

(d) and (e). The University is an auto-
nomous body aDd fully competent 10 lay 
down rules for admission to varioul counes 
and examinations. The question of interven-
tion by the Government, tberefore, does not 
.rise. 

Dakota Air Crub Dear SlIfdarlaol 
Aerodrome 

S181. SHRI K. M. MADHUKAR 
Will the Minister of TOURISM AND CIVIL 
AVIATION be plealied to state: 

(a) the allounl of compenution liven 
by Government to tbe families or those killed 
and to thoae injured in the Dakota crash 
near Safdarjanl Aerodrome. New Delhi on 
the Stb December, 1970; and 

(b) whether it Is a fact that the accident 
took place because the two engines could 
not be heated fully on account or tbe short 
len.th of tbe air I,rlp ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Under Government of India Notification 
No. GSR 1967 dated 17th December, 1\63. 
relatinl to • ppllcltion of Ind.an Carrlale by 
Air Act, 15134, to carriale by air wbich is not 
international, Jamalr Co. wbich operated tbe 
allhl are liable to pay compeDsatlon as 
follows: 

(I) Rs. 42,000.0') in the event of death 
of a passenaer, or any bodily Injury 'If wouDd luli"erod by a pusen.., 




